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HOUSING FINANCE LIMITED
br, Padam Business Park, Awas Vikas, Agra-282007

{BOLIC POSSESSION NOTICE
icer of the HINDUJA HOUSING FINANCE LIMITED under Securitization and
of Security Interest Act, 2002 (No. 3 of 2002) and in exercise of powers conferred
' Interest (Enforcement) Rules, 2002 issued a demand notice was issued on the
sinafter calling upon the borrower (hereinafter the borrower and guarantors are
spay the amount within 60 days from the date of receipt of said notica.

ce is hereby given to the borrowers and the public in general that the undersigned
belowin exercise of powers conferred on him under sub- section 4 of section 13 of
it Rules, 2002 on this the dates mentioned against each account.

jeneral is hereby cautioned not to deal with the property and any dealings with the
JOUSING FINANCE LIMITED for an amount and futura interest at the contractual
spenses, costs, charges, etc. thereon.

s-section (B) of section 13 of the Act, in respect of time available, to redeem the

Ipm“——-“—ﬁ:—:l' ou‘t:::::ng Details of Immovable Property
10-2020 £26.13,561/- | Plot No 13 Khasra No 284AA, 285BA, 286
102021 | as on 22.10-2020| BA- 277AA, Mauja Artoni Tahysil & Distt
mbalic plus interest Agra UTTAR PRADESH admeasuring
iiastaon 167.22 sq. Meter., Bounded as : North By-
Rest Part of Digar Land, South BY-Road
24F1, East By-Plot Seller, West by-Plot No
14
10-2020 727,27,887]- | Flat No. MIC/1203 Type 4BHK, 12th Floor,
10-2021 as on 22-10-2020 | Measuring 171.87 Sq Meter, situated at
mbolic plus interest Mauia Govindpur' Madhavi-B Block
thereon Apartments. Under RADHA VALLEY
GROUP Housing, Near Bajna Pull & NH-2
Mathura (U P), Situated on Khasra no 32'
UTTAR PRADESH Admeasuring 171.87
. Meter., Bounded as : North - Open 1o
SKY/Parking 12ft, South - Flat Gate & Flat
No 1202, East - Flat Gate & Flat No
1204, West - Madhavi B-Block.

Authorised Officer, HINDUJA HOUSING FINANCE LIMITED

ANAGEMENT BRANCH
110008 Phone: 011-25758124 Email: iob1997@iob.in

m E SA F REGD. OFFICE: ESAF Bhavan,

ESAF SMALL FINANCE BANK Mannuthy, Thrissur- 680 651, Kerala.

GOLD AUCTION NOTICE

Natice is hercby given for the information of all concerned that Gold ornaments pledged with
ESAF Small Finance Bank and not redeemed by borrowers of branch/s listed below, inspite of
repea!_edremindm and notices, will be auctioned as per details given below:

“DATEDF AUCTION .~ : 12-10-2021 TIME : 10AMTO4PM
‘AUCTIONVENUE™  : THROUGH E-AUCTION
AUCTION ADDRESS. © hitps://gold.matexnet.org/ |

To register as bidder for the e-Auction with terms and conditions and full details of e-Auction
please visit the above site

O

YR M

4, 53210000375705_ 5.32130003?1554..

G

BHOPAL: 63210000073145, 6321000036111
63210000512361,63210000536396
Customers who are interested to release the ornaments by paying total due amount, may do so
on or before (2 Days hefore date of auction) at the respective branches.
Bidders who wish to participate in auction shall produce their KYC documents. GST No. is
mandatory for registered firm/company. Bidders shall deposit a sum of Rs.50,000 as EMD
before participating in auction,
| Thrissur
| Date: 06-10-2021

Sd/-
Authorized Signatory

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insoivency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
SOHRAB TEE_ILE MILLS LIMITED
RELEVANT PARTICULARS
Name of corporate debtor SOHRAB TEXTILE MILLS LIMITED
Date of incorporation of corporate deblor | 13.10.1986
A ity under w e .
ookl :\ogie'por::gg E?;;?straer?ed RoC-Chandigarh
Corporate Identity No. / Limited Lizbility
Identification No. of corporate dablor
Address of the registered office and
princtpal office {if any) of corporate deblor
insolvency commencemeni date in |
respect of corporate deblor
Estimated date of closure of insalvency
resolution process
Name and regssiration number of the insolvency
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U17115PB1986PLC007058

Nabha Road, Malerkotia, Distt. Sangrur,
Malerkotla, Punjab

06.10.2021

o

@
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04.04.2022
Ashok Malik

P = " | professicnal acting as Interim resgition professional | |BBINPA-001/IP-P-01913/2019-2020/112857
.urity Interest (Enforcement Rules] Address and e-mail of the interim House No. 59, Sector 69, Mohali - 160082,
6 resolution professional, as registered | Sahibzaca Ajit Singh Nagar, Punjab, 160062
: i L i Sahibzada Ajit Singh Nagar, Punjab,
Financial Assets and Enforcement of with the Board Email Id malikandmalikadvocates@gmal.com
n 10 JAddress ard e-mail to be used for #304, 3rd Floor, Piot No. D-190, Phase 88
"emem) Rl.“es. 2002 y . COmespo e with the interdm resoluficn Sec, 74, SAS Nagar, Mohali Punjab, 160071
tgaged/ charged to Indian Overseas Bank, the possession of which has professional . E.Mail- ipsohrab@gmail.com
ils mentioned hereunder: 1 ;E-‘i-gs;g;g%“
- = 1 date for submission of claims A0. 1
Reserve Price Date of Auction ton btk LI -
Iye o | Earna Money Depust | LastDule 01 | “Name & o, | | |5 s o4 i s |
185888100 Biq Tncrament amount | submission of BID 2 by the interim resoiuton professional
ymbolic Rs.56.20 Lakh 28.10.2021 | Mr. Amandeep 13, | Names of Insoive 5 Professionals identfied to | N.A.
(Reserve price is inclusive ct s Autharssd Represenlative of creciors
of applicable Tax as per of IT Act) 27.10.2021 Singh || Inaciass (Three names for each cats)
Rs. 5.62 Lakn 9643330180 14| (3) Relevant Forms and hitp://ibti.gov.indownloadform. htmi
Rs 1‘0 000/ (b) Details of authorized representatives  |NA
« W8y o are gvailable at
*hysical t“: ; :" :hsg'augw’ 28.10.2021 | Mr.Amandeep Notice is hereby given thal the National Company Law Tribunal has ordered the
£ s. 20,26,000/- 10 commencement of a corporate Insolvency resolution process of the SOHRAB TEXTILE
Lot 3:Rs. 14,80,000- | 27.10.2021 Singh |MiLLS LmTeD onoe 10 2021
Lot 4: Rs. 34,40,000/- 9643330180 The creditors of SOHRAB TEXTILE MILLS LIMITED are hereby calied upon lo submit
g: g 2:. ggdg'fn.gg?f- their claims with proof an or before 20.10.2021o the intedm resolution professionai at the
: R§. 9,00, 000/ address mentioned against entry No. 10
Is Stand, Lot 7: Rs. 12,41,000/- The financial creditors shall submit thelr claims with proof by elecironic means only. All
Lot 8: Rs. 6,49,000/- other creditors may submit the ciaims with proof in person, by post or by elecironic means
Jver area Lot 9: Rs. 7,82,000/- Sybmission of false or misleading proofs of claim shall attract penalties
(Reserve price is Inclusive Ashok Niaslﬁ
SRyie; | Sappicanis WS AL TLAED Date: 08.10.2021 IBBVIPA-001/IP-P-01913/2019-2020/12957
sars| < e 2 s ek Place: Mohali Interim Resolution Professional
+| © Lot2:Rs. - et e T
.03, B
Lot 3: Rs. 1,48,000/-
ae| R H= HERO FINCORP LIMITED
Lot 5: Rs. 3.97.000/- Hero FinCorp. CIN: U74899DL1391PLCO46774
t, super Lot 6: Rs. 50,000/ Regd. Office: 34, Community Centre, Basant Lok, Vasant Vihar, New Delhi-110057
Lot 7: Rs. 1,25,000/- Phone: 011-4948 7150, Fax: 011-4948 7197, 011-4948 7198
~Kundan Lot 8 Rs. ﬁé.uw- Email: litigation@herofincorp.com || Website: -.\rw.\'.hef_cficoru com
Lot 9: Rs. 79,000/- PQ&SESSFONNOT!&:E
somplex, | Rs. 10,000/ each lot : _ lAppendix IV) Rule §(1)] \
Whereas the Authorized officer of Hero FinCorp Limited (HFCL), a Non-Banking Financial
Company, under the provisionss of the Securitisationand Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 (54 OF 2002) after referred o as "Act’) and in
Physical If.l:lli .'f:;g:ff;zg%’ 28.10.2021 Mr. Jitender exercise of the powers conferred under Section 13{2) of the Act read with Rule
e e L . s el ot Kumar _IWI{M&%&EM? > yenled



: Cpurl. ;h!s 28 -9- Zﬂ’l
for details logon to htip:. .thlgh |
courtchd. gov.in/?trs=district_notice&
district=Ludhiana
Civil Judge (Senior Division)
Ludhiana

Cotirt, this 28-0-2021 ’
for details logon to https: ffh.igh-
courtchd. gov.in/Mrs=district_notice&

cistrict=Ludhiana
Civil Judge (Senior Division)
Ludhiana

|Civil Courts Ludhiana
| In the court of Shri Harsimranjit Singh

Court Notice
(Ufo 5 Rule 20 CPC)

Civil Judge (Senior Division) (Siicisinas Cane)
Ludhiana X
CNR NO. PBLD02.002838.2021| | I the Court of Shilpi Gupta
Next Date: 27-10-2021 Additional Civil Judge
Rachhpal Singh Senior Division
Vs Kharar
General Public & Others POOJA PANDEY
Petition under the Vs
Indian Succession Act 1925
Publication Issued to : General Public GENERAL PUBLIC
tih: CNR No PBSAA0-001131-202]
Whereas the above named petitioner Next Date ; 15-11-2021
Rachhpal Singh has filed petition for the| |Notice to:
grant of Succession Centificate regarding| |GENERAL PUBLIC
the assets left by the deceased Surjit Kaur| |1 above  titled case, the
:‘l;: of Gurdev Singh who' died on. 3-1- defendant(s/respondent(s)could not
Notice is issueed in the name of Generall| |De Served. It is ordered that defen-
Public that in case anybody has any| [dant{s)respondent(s) should appear

objection for the grant of succession cer-
|tificate, he/shee can file objections to the
|same on or before 27-10-2021 failing
which the petition shall be decided in
accordance with law.
Given under my hand and the seal of the
Court, this 28-9-2021
for details logon to https:/fhigh-
courtchd.gov.in/Mtrs=district_notice&
district=Ludhiana
Civil Judge (Senior Division)
Ludhiana

gaN ¥
fesAsTt #E Yaauent 598 nie gt (arause fenastrt et
feestr yRaTe fafan) STBES, 2016 € IPBES 6 WUlE)
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13.10.1986
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in person or though counsel on 15-
11-2021 at 10:00 a,m.
for details logon to https:/fhighcourichd
_gov.in/Mrs=district_notice&district=SA
S Nagar.
Shilpi Gupta
Additional Civil Judge
(Senior Division)
Kharar
Dated, this day of 28-9-2021
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|t : 08-10-2021 FETs : Bfumrer
The Sangrur Central Co- Operat

branch Bhawanigarh, Distt. Sangrur. Ph. 016
POSSESSION NOTICE ( For Immov:

Whereas the undersigned being the Authorized Officer of The
Bank Itd., branch Bhawanigarh, Distt. Sangrur, under the Secu
Financial Assets & Enforcement of Security Interest Act, 2002 & ir
U/Sec. 13 (12) read with Rule of the Security Interest ( Enforce
Demand Notice Dated 17.6.21 calling upon the borrower/mortga¢
Chand, 2. Jasbir Kaur w/o Sh. Surjit Singh s/o Sh. Hari C
Bhawanigarh, Distt. Sangrur, to repay the amount mentioned :11 t
& future interest w.e.f. 22.4.14 & other charges within 60 days fr
notice.

The borrower (s) having failed to repay the amount, notice is
& the public in general that the undersigned has taken possess
herein below in exercise of powers conferred him U/Sec-. 13 (4) |
8 of the said rule on this 25.8.2021.

The borrower in particular & the public in general is hereby ¢
property & any dealings with the property will be subject to the ¢
Cooperative Bank Itd., branch Bhawanigarh, Distt. Sangrur, for &
future interest w.e.f. 22.4.14 & other charges ( Less recovery rect
25.8.21)

mﬂ?s'ﬂmfam":x u:-ran‘r

DESRIPTION OF THE IMMOVABLE P
House bearing khewat no. 368/506, khasra nos. 125/ /2/1/0-1
i.e. 0 kanals 8.5 marlas i.e. 255 sq. yards, purchased vide sale de
mortgage deed no. 3442 dated 20.2.06 bounded as : East : 52'
North : 44' vacant plot, South : 44' Binder Singh, situated at Aji
Sangrur.
Bhawanigarh ;
25-8-2021 For The Sangrur Cen

branch Bhi

The Sangrur Central Co- Operat

branch Bhawanigarh, Distt. Sangrur. Ph. 0167
POSSESSION NOTICE ( For Immova

Whereas the undersigned being the Authorized Officer of The
Bank Itd., branch Bhawanigarh, Distt. Sangrur, under the Secu
Financial Assets & Enforcement of Security Interest Act, 2002 & in
U/Sec. 13 (12) read with Rule of the Security Interest ( Enforce
Demand Notice Dated 17.6.21 calling upon the borrower/mortga
Gurmantar Singh, 2. Amandeep Singh s/o Sh. Gurmantar Singh
r'sfo ward no. 2, Kakra road, Bhawanigarh, Distt. Sangrur, to reg
the notice being Rs. 5,68,786/- & future interest w.e.f. 1.4.16 & |
from the date of receipt of said notice.

The borrower (s) having failed to repay the amount, notice is |
& the public in general that the undersigned has taken possessi
herein below in exercise of powers conferred him U/Sec-. 13 (4) ¢
8 of the said rule on this 25.8.2021.

The borrower in particular & the public in general is hereby cautic
ety & any dealings with the property will be subject to the ch
Cooperative Bank Itd., branch Bhawanigarh, Distt. Sangrur, for an am
interest w.e.f. 1.4.16 & other charges ( Less recovery received, if any

DESRIPTION OF THE IMMOVABLE PI

House bearing kbewat no. 368/506, khasra nos. 125//2/1/0-1
kanals 8.5. marlas i.e. 255 sqg. yards, purchased vide sale deec
mortgage deed no. 3442 dated 20.2.06 bounded as : East : 52'
North : 44' vacant plot, South : 44' Binder Singh, situated at Ant E
Bhawanigarh
25-8-2021
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